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THE APPROPRIATION (NO. 3) BILL, 
1974 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRIMATI 
SUSHILA ROHATGI):  Sir, I move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the servicesof the financial year 1974-
75, as passed by the Lok Sabha, be taken 
into consideration." 

Sir, the Bill provides for the -withdrawal of 
a further amount of Rs. 352.70 crores from 
the Consolidated Fund of India to meet the 
estimated additional requirements during the 
current financial year. The details of the items 
comprising the additional requirements are 
given in the Supplementary Demands for 
Grants which were laid before this House on 
the 23rd August, 1974, and copies of which 
are available with the hon. Members. 

As the House is aware, during the 
discussion on these Supplementary Demands 
for Grants and the 'charged' Appropriations in 
Lok Sabha, it was held that an amount of Rs. 
2,000 at Item (b) in Demand No. 48 on page 
11 of the Supplementary Demands for Grants, 
representing 'charged' expenditure incurred 
last year, to satisfy a court decree, by 
obtaining an advance from the Contingency 
Fund and proposed to be regularised in the 
current year, should appropriately come 
before Parliament in the form of Excess 
Demand in due course, and not through 
Supplementary Demands. Accordingly, the 
Appropriation Bill passed by the Lok Sabha 
and which I am now moving for consideration 
by this House does not include this amount 
relating to last year. 

Sir, these Supplementary Demands have 
become necessary owing to various factors 
developing subsequent to the framing of the 
annual Budget for 

the current year. It has also been indicated in 
the Supplementary Demands for Grants that, 
even on the basis of the price levels in June, 
1974, a further amount of Rs. 112 crores, over 
and above the lump sum provision of Rs. 120 
crores included in the annual Budget, may be 
needed in the current year towards payment 
of Dearness Allowance. Estimates of the 
amount required separately for each Depart-
ment are being worked out and Supple-
mentary Demands for Grants will be 
presented later in the year. 

The Supplementary Demands for Grants 
include a provision of Rs. 125 crores towards 
subsidy on foodgrains supplied through the 
public distribution system and is mainly due 
to high price of wheat and milo in the inter-
national market and high ocean freight on 
imported foodgrains. The Supplementary 
Demands also include an additional provision 
of Rs. 152 crores for larger investments in the 
core sectors of the Plan, of which the relevant 
particulars are given in the Supplementary 
Demands for Grants. 

It is obvious that, in spite of additional 
resources to be raised as a result of the 
measures taken in the Finance (No. 2) Act, 
1974, these additional demands would 
substantially increase the budgetary gap 
which had been estimated at Rs. 126 crores. 
But, Sir, it is our earnest endeavour to keep 
the budgetary deficit as low as possible and 
our efforts in this direction would be to 
maintain it, circumstances permitting, at the 
level envisaged in the Budget. It has been 
indicated in the Introductory Remarks to the 
Supplementary Demands that we are conti-
nuously endeavouring to locate savings and 
make economy in expenditure and that 
savings of the order of Rs. 200 crores have 
already been decided upon. It has also been 
pointed out that the possibilities of reducing 
losses of some of the public sector 
undertakings and enhancing  the   profitability 
of   others 
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are being explored. Besides, measures are 
also being taken to improve revenue 
Lcollections further. In view of the serious 
efforts made to raise resources by improving 
revenue collections and effect maximum 
savings in budgetary expenditure, our 
earnestness to maintain the budgetary deficit 
at the level originally estimated should be 
abundantly clear to the House. 

Sir,  I move. 

The question was proposed. 

SHRI S. S. MARISWAMY (Tamil Nadu): 
Sir, as you know I cannot accept this Bill. It 
has become a regular feature with the 
Government to bring Finance Bills, 
Appropriation Bills, etc. once every two 
months. And unfortunately every time a 
supplementary budget is presented, it is being 
presented by our Deputy Minister, and I am 
rather inclined to call her hereafter as Deputy 
Minister in charge of supplementary budgets. 
All the time she comes only for presenting 
supplementary  budgets. 

Now, Sir, this Bill is to appropriate Rs. 352 
crores and something more. Amongst the 
fourteen items enumerated on the Schedule I 
find only one item which deserves not Rs. 7 
crores 90 lakhs but even a little more, because 
power is a very important item and unless we 
build up enough power, we cannot solve our 
present ills. For example, the chronic and ever 
lasting power crisis in the country is paralys-
ing our national economy which leads to 
underproduction, shortage of goods 
culminating in inflation. Unless we have a 
new policy, a policy to have a Central grid 
this problem will not be solved. For example, 
on our Tamil Nadu side, we have been crying 
hoarse lor so many years to have a second 
mine-cutting at Neyveli. If this had been 
sanctioned long ago, Madras would not have 
been facing periodically this shortage as a 
result of which production and everything is 
going down. 

Not only that. We will be self-sufficient in 
power and we can also give it to some 
adjoining States. If there is a national grid, we 
can also contribute substantially to the 
national grid. So this aspect has not been 
looked into. Everyday the costs are going up. 
At one stage the calculation was Rs. 60 crores 
were enough to have a mine-cut. I do not 
know the present rate. And whether the 
Government of India is paying any attention to 
this sort of a question, I am perplexed and I do 
not know myself. I read this morning the 
conditions prevailing in West Bengal, Assam 
and some other places ; starvation is spreading 
like plague and cholera everywhere. In Bhopal 
people in Chhattisgarh are selling their child-
ren for a meal. In West Bengal one Minister 
himself admitted on September 8, in Calcutta 
that about 2 lakh rural people in West 
Dinajpur district can afford to take only one 
meal a week. Dr. Zainul Abedin, West Bengal 
Minister of Small-Scale and Cottage 
Industries said here that in Purulia in West 
Bengal nine starvation deaths have been 
reported. This is the state of affairs in the 
country. So far as the Government is 
concerned, I am sorry to say, it is very 
apathetic. Whenever a question is raised about 
starvation deaths, they say people have not 
died of starvation, they have died of mal-
nutrition. I do not find any difference between 
starvation and malnutrition. Is it that the 
people want to eat willingly food not rich in 
proteins and vitamins ? Or, is it that the people 
cannot afford to have a good meal ? 
Therefore, there is absolutely no excuse 
for the Government to say that people die not 
because of starvation but because of 
malnutrition. Very serious attention is 
required to be paid to this aspect. It is ironical 
that Government is coming up with 
supplementary grants while huge investments 
made in the public sector are not yielding 
sufficient surpluses. Although there may be 
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[Shri S. S. Mariswamy] 
some marginal profits in some, Government 
however does not seem to know how to run 
public sector undertakings. What it is doing is 
to stifle the working of public sector 
undertakings ; even the good ones are not 
spared.   I give you a recent incident about the 
ITDC, India  Tourism  Development   
Corporation, which made for the last five 
years tremendous progress and earned foreign 
exchange.   It has come to a  grinding halt 
now,   because of   a CBI  inquiry against  its  
chairman  on  some of the trivial  charges    
about   furniture   supplied at his house and 
use of staff car. When a   reference   was 
made to this officer and some article written 
in some paper called "Blitz", I made thorough 
enquiries to find out whether it is  a fact that 
the Chairman has misused the office furniture 
or office car. I made a thorough enquiry. I 
served in the Consultative Committee in 
charge of Civil Aviation and Tourism for 
several years and I took so much of interest in 
this department  and  as  a  matter  of  fact 
people working in this Department at Madras 
used to come to me and bring to my notice 
their difficulties. Dr. Karan Singh knows that 
I took so much interest in the Committee here 
that I was really amazed when such a charge 
was levelled against the Chairman. I know 
that the present   Chairman   has done yeoman 
service to the TTDC. The paid-up-capital of 
the ITDC is Rs. 10 crores. The gross profits 
earned by the ITDC was     Rs.      11,71.000;      
in      1969-70; Rs.   1,07,51,000   in   1970-71 
;   Rs.   118 lakhs in   1971-72  and now it is 
about Rs. 200 lakhs.  There is another impor-
tant factor.   The ITDC is earning about Rs. 
490 lakhs of foreign exchange.   It was only 
Rs. 25 lakhs in 1969.  During the last three 
years it has developed itself in a big way.    It 
has got 1,800 rooms located all over the 
country and jt has a transport fleet of 200 
tourist cars  and   coaches   operating   from   
16 centres.    ITDC absorbs   young people 
both inside and outside and gives them 

opportunities.  Many people from  the private 
sector have also come there. 

Now, one of the monopoly houses from 
Bombay, I believe, one Narang House, had 
applied for loan to build a hotel in 
Aurangabad. They wanted to build Raina 
International Hotel in Aurangabad. This 
Narang group applied for loan to the 
Department of Tourism with the support of 
one M.P. whose name I do not want to give. 
The first instalment of loan was sanctioned to 
this group. The second instalment was not paid 
because by that time this firm was charged 
with large-scale smuggling of antiques from 
India. They were caught red-handed. This 
report came to the notice of ITDC and they did 
not advance the second instalment of the loan. 
They were in possession of certain 
incriminating documents. The case is going on 
now. Some official— I do not accuse all—or 
some M.P. or somebody wanted to get this 
loan released to this group and applied pres-
sure on the Minister. They first went to the 
ITDC. They did not budge an inch These 
people then wrote a letter with the connivance 
of some of the officials to the Minister saying 
that the Chairman of the ITDC, who was 
standing in their way of getting the loan, is 
having more furniture in his house than what 
he is expected to have. This was furniture from 
the Corporation itself. Sir, we all take furniture 
from the Enquiry Office. If we are allotted Rs. 
400 worth of furniture, and if we require a 
little more, then we take it from the Enquiry 
Office after paying for it. Here the Chairman 
also takes some more furniture from the 
Corporation for which he pays. It is not his 
own furniture. It is the Corporation's furniture. 
But he was accused of having been found in 
possession of furniture worth Rs. 3,000 more 
than what he was entitled to. Secondly, he was 
accused of using the Corporation car. He is 
using an Ambassador car. If the car breaks 
down, according to the rules and regulations ot 
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the Corporation, he can use one of the 
Corporation's cars. And, Sir,... (Time bell 
rings)... Sir, you are ringing the bell by 
mistake or what ? 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS):  Not by mistake. 

SHRI S. S. MARISWAMY: Sir, this is the 
Finance Bill and I can speak for about 15 
minutes  at least. 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): I am guided by the time 
allotted for this Bill. 

SHRI S. S. MARISWAMY: But I am also 
conscious of the time and you also would 
have noticed that I would never utter a word 
more than what is required. 

' Sir, it is said that he is using the car. How 
much does this come to ? According to the 
accusation, the whole thing is in the 
neighbourhood of about five thousand or six 
thousand rupees and this is supposed or 
alleged to have been done by a Chairman who 
is dealing with a work involving about ten 
crores of rupees and who is earning in foreign 
exchange about Rs. 490 lakhs and who is in 
possession of about 1,800 rooms all over India 
and under whom there are about 200 cars 
running in 16 different centres and he is ac-
cused of having misused the funds to the tune 
of about five or six thousand rupees ! 
Immediately what happened, Sir ? One M.P. 
wrote a letter to the Minister, M>. Raj 
Bahadur. On the receipt of this letter, the case 
is referred to whom? To the CBI ! Just 
imagine, Sir. Here, I will give you another 
piece of news: 

"Five   medicos   absolved   in   rape '"   case:   
About two years ago, a departmental  inquiry 
was  conducted   into '   the   alleged   rape   
case   inside  the medical college and the 
department is '   reported  to have  absolved  
the   accused.    The  inquiry  was   instituted 
by the Secretary.  The students were 

caught with young girl whom they had 
confined illegally inside the hostel and 
allegedly raped her for three days. AH of 
them were expelled from the hostel." 

You know what has happened here. For such a 
heinous crime, if the Secretary had sent those 
people to jail or if the case had been referred 
to the police or the CBI, no one would have 
raised his accusing finger. But, Sir, here is an 
officer who is the head of a big Corporation 
and here he is accused by one M.P., an 
aggrieved M.P., at the instance of a certain 
group which is involved in smuggling case, 
and that M.P. writes a letter to the Minister 
and the Minister immediately hands over the 
papers to the CBI ! This sort of thing will kill 
the enthusiasm of those people who want to 
work well and now the entire operations there 
now have come to a grinding halt and the 
people who have come from the private sector, 
the people who have come from outside, want 
to get away from the Corporation as early as 
possible. This is one of our very good 
Corporations which is earning money and 
which is in close contact with the foreigners 
and yet, with all these things, it has been 
paralysed and I do not know why, when a 
serious rape case is being referred only to the 
department for inquiry, this is being entrusted 
to the CBI. I would have understood if the 
Minister had called for the officer and asked 
for his explanation and then referred the 
matter to the CBI or some other body. But 
how can it be suddenly referred to the CBI ? It 
is beyond my comprehension as to how the 
Minister could act in this shameful manner. 

Then, Sir, I would like to know what the 
Government of India thinks about the State 
Governments. Whenever the State 
Governments come to the Centre with any 
proposal, it either turns its blind eye or takes 
up the matter, puts it in the cold storage for 
several years. 
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[Shri S. S. Mariswamy] Now, Sir, not only 
our Tamil Nadu Government, but a number of 
other State Governments have written to the 
Central Government about the promotion and 
appointment of the IAS and IPS officers. The 
State Government quota is only 25%. The 
rest, that is, 75 % is in the hands of the 
Central Government. The U.P. Government, 
the Rajasthan Government and, last but not 
the least, the Tamil Nadu Government and 
many other State Governments are agitating 
that this 25% should be raised to 40%. Sir, 
this request has not emanated from some-
body's imagination. It has come on the basis 
of the recommendations of the ARC, the 
Administrative Reforms Commission, and we 
have sent a number of representations and the 
U.P. Government has sent a number of 
representations and the IAS and the IPS 
officers themselves have endorsed this and 
our representations have not been attended to 
at all by the Central Government. What the 
reaction of the Government is going to be 
seems to be a great mystery. 

I will give you one more example Here 
again, Sir, I do not want to mention the name 
of the M.P. concerned. 

One M.P. went to a State Secretary to start 
an industry in the State. The Secretary's 
Personal Assistant failed to write in the card 
that so and so is an M.P. So, Secretary 
thought that some 'X', 'Y' or 'Z' has come. 
Secretary asked him some questions about the 
industry, and then suggested to him to go to 
State 'X* where he has got his brother-in-law 
or to go to another State 'Y* where he has got 
his brother. And finally, this MP got wild. He 
said: "I want the industry in such and such 
State. Why should I start it in the State where 
you have your brother-in-law or brother?" He 
disclosed his identity that he was an MP. This 
officer was taken aback and he apologized. I 
am not at all pleading 

for State service. I am all in favour of Central 
service. But why this pittance ? If you cannot 
make it 50 per cent, at least make it 40%. So 
such things are going on... (Time bell rings). 
You cannot expect a man from U.P. or 
Rajasthan to know what is happening in 
Vishakhapatnam, and you cannot expect a 
man from Tamil Nadu to know what is 
happening in Bulsar. 
I would like to know what is their 
reaction ? They cannot sit like the 
Smiling Budha, closing their mouth. I 
should like to know their reaction. 
These are very sensitive matters. And 
this is the only occasion when we can 
speak. We cannot speak on this on 
any other occasion. That is why I want 
the Central Government that they 
should have more understanding of the 
needs and urges of the State Govern 
ments, and they should try to meet 
them, otherwise they cannot expect any 
co-operation from any State. I am not 
speaking for my own State only. I am 
speaking for other States also which 
are equally demanding this thing. 

Thank you. 

SHRI BRAHMANANDA PANDA 
(Orissa): Mr. Vice-Chairman, Sir, I rise to 
support this Bill. But I would like to draw the 
immediate attention of the Government to the 
severe drought situation prevailing in my 
State,  Orissa. Sir, out of  13  districts, 
II districts have been affected involving 
about 1500 Panchayats, either fully or 
partially... 

(Interruptions) THE       VICE-
CHAIRMAN        (SHRI BIPINPAL DAS):  
Do not waste your time. 

SHRI BRAHMANANDA PANDA: Sir, 
the picture is grim, no doubt. The Centre 
should take immediate steps about it. I do not 
say that there are no foodgrains in Orissa. But 
my friend, Rabi Ray, knows who the hoarders 
are, who the protectors are, and what is their 
legacy since the last General Elections. 
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Sir, he referred in the morning to firing 
in Pattamundei. I have my own source of 
information, unlike his. It was not merely 
an agitation for food. I can here and now 
say that at Pattamundei Block, foodstuffs 
were not in shortage. There is something 
else behind such agitations. I would appeal 
to my friends opposite not to exploit the 
sentiments and the difficulties and the 
miseries of the people of Orissa at the 
present juncture for political ends. We are 
taking the responsibility. They are 
shouting. That is the only difference. 

SHRI MONORANJAN ROY (West 

Bengal): He is taking the responsibility ! 
That is why thousands of people are dying 
on the streets. 

SHRI BRAHMANANDA PANDA: 1 
am from Orissa. I do not know about this. 
The reports come to you only. 
(Interruptions.) I have no information on 
starvation deaths. Only if the famine code 
of the British days is changed, then it is 
different. Whether it is your Government 
or the Congress Government ... 

SHRI MONORANJAN ROY: You are 
both in the Centre and the State. 

SHRI BRAHMANANDA PANDA: 
From this brief account, the House will 
come to know that there is no paucity of 
foodstuffs in that particular area. It was the 
perversity of certain political elements 
who, with a certain ritualistic fervour, tried 
in vain to inaugurate the J.P. type of 
anarchic agitation in the State. Sir, I will 
read out what happened on a particular day. 

SHRI   RABI  RAY:   On   a point   of 

 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): This is no point of order. 

Please say all these things when your turn 
comes. 

SHRI BRAHMANANDA PANDA: My 
district Ganjam is called the granary of 
Orissa. The situation there is very grim. The 
fields may be dried up. But the hope and 
aspirations of the people are not dried up. 
There are elements who do not try to help the 
people, but try to take political gain out of the 
misery of the people. If there is such a 
movement, what will happen ? Therefore, I 
would appeal to the Opposition, especially 
Mr. Rabi Ray and his friends in Orissa, not to 
try to make political capital out of the people's 
misery. Whether it is this party or that party, 
the people suffer. The brief account will tell 
you how political capital was tried to be made 
out of the situation there. 

 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): I thought you are an 
expert on rules. Is it a point of order ? Don't 
expose your ignorance like this. 
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SHRI BRAHMANANDA PANDA: I am 
reading out a brief report which I have 
collected from my sources: 

"At Pattamundei in Cuttack District 
where police had to open fire on 4-9-74 to 
control a violent mob. A mob of about 800 
persons led by local leaders of S.P.I, and 
C.P.M. assembled in front of the office of 
the B.D.O. Pattamundei at about 12.20 P.M. 
on 4-9-74 to protest against high prices and 
non-availability of essential commodities." 

"The agitators were giving provocative 
slogans and some of 5 P.M. them were 
provoking the mob to shave the heads of 
the B.D.O. The Magistrate in charge tried 
to persuade the leaders of the mob to 
discuss their demands with the B.D.O. 
instead of resorting to violence. While 
some of the leaders were holding 
discussions with the B.D.O. which 
continued till 1-15 P.M. one of the leaders 
came out and signalled to the crowd in an 
excited manner to resort to brick-batting. 
Thereafter the crowd came forward and 
resorted to heavy brick-batting. Attempts 
were made to push back the crowd and to 
cordon off. The assembly was declared 
unlawful but the crowd did not disperse. As 
the unlawful activities continued lathi 
charge was ordered and the crowd retreated 
but continued brickbatting. Tear gassing 
was resorted to but proved ineffective as 
members of the mob who were apparently 
trained agitators quickly extinguished the 
shells in a nearby tank." 

SHRI MONORANJAN ROY: Sir, on a 
point of order. This report is being read. From 
which source is this report ? 

SHRI BRAHMANANDA PANDA: This 
is from my source. 

SHRI MONORANJAN ROY: You go on 
reading police report. 

SHRI BRAHMANANDA PANDA: This is 
not a police report. This is the report of the 
District Congress Committee, Cuttack. Why 
do you talk ? Is it simply because I do not like 
to shout like you ? Mr. Vice-Chairman, Sir, I 
am not yielding. Kindly ask him to sit down 
so that I can carry on. 

SHRI MONORANJAN ROY: No. 
Chairman can ask me and not you. He is 
reading the police report, Sir. 

 

SHRI    BRAHMANANDA    PANDA: 

"At this  stage a big crowd of students led 
by local S.F.I, leaders joined the agitators 
and actively participated in brickbatting. 
The mob broke the police cordon and man-
handled and injured the B.D.O., his staff, 
police officers and as the situation had 
taken a serious turn and there was no means 
of controlling the situation he ordered firing 
of three rounds. One person received a 
bullet injury on his left arm above the 
elbow." 

Sir, this in interesting. Three rounds were 
fired, two were blank and one was below the 
waste. One feUow was picking up a stone to 
brickbat and it hit him in the arm because he 
was bent when he was picking the stone. 
When he was taken to the hospital for first 
aid he was still holding that stone This is the 
interesting position. 

SHRI MONORANJAN ROY: On a point 
of order, Sir. 

THE VICE-CHAIRMAN (SHRI BIPINPAL 
DAS): You are wasting his time and the time 
of the House. 
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SHRI BRAHMANANDA PANDA: I 
know, Mr. Roy, what you are going to say. 

THE VICE-CHAIRMAN: (SHRI 
BIPINPAL DAS): Mr. Panda, please carry 
on. 

(Interruptions.) 

SHRI BRAHMANANDA PANDA: Sir, I 
have no objection to carry on. But, you may 
ask the hon. Member to sit down. 

THE VICE-CHAIRMAN (SHRI BIPIN-
PAL DAS): You are capable enough to shout 
him down. 

SHRI BRAHMANANDA PANDA: "The 
mob dispersed thereafter. In the meanwhile 

S.D.O. Kendrapara had arrived at Tahasil 
office at Pattamundei at about 3 P.M. to take 
charge of the situation. He was wrongly 
confined in the Tahasildar's office room by 
about 80 agitators including students. He 
was severely assaulted and received deep 
cut injuries on his head which required 
three stitches. Tahasildar's office room was 
ransacked, telephone was smashed 
telephone was smashed and other 
Government property damaged. Altogether 
eight police officers and men and elevent 
other Government servants including the 
S.D.O. Tahasil-dar and the B.D.O. were 
injured. Three cases have been registered. 
Further reinforcement was sent im-
mediately. Prohibitory orders under section 
144, Cr. P. C. were promulgated. Five 
agitators were arrested. The situation was 
brought under control  immediately." 

According to the information received by 
me the local leaders of the S.P.I. deliberately 
indulged in violence and provoked police 
action. Attack on S.D.O. who was in no way 
connected with the firing near the B.D.O.'s 
office was also deliberate. Police action and 
firing became necessary as the unlawful 
activities of the agitators posed a serious 
threat to the life and property... 

(Interruption). 
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THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): Order please. Yes. Mr. 
Panda. 

SHRI BRAHMANANDA PANDA: Sir, 
Police action and firing became necessary as 
the unlawful activities of the agitators posed a 
serious threat to the life and property. 
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So, Sir, those agitations which will be 
started by these people, will not be for food ... 

SHRI MONORANJAN ROY: Are you 
ready for  a  judicial  enquiry ? 

SHRI BRAHMANANDA PANDA: Yes 
we are ready. 

SHRI MONORANJAN ROY: Then ask 
your Chief Minister. 

SHRI BRAHMANANDA PANDA : Why 
should I ask. There is a plan against the 
agitations. They want to start these agitations 
in every State like Bihar. I may tell you they 
will miserably fail. And when Shri Raj narain 
says that there will be a slap ... 

 
I 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): I hope you are all 
addressing the Chair and not to each other. 

SHRI BRAHMANANDA PANDA: Sir, 
the slogan is now going on in Bihar about JP 
is: 

"O HAR KHAEGA MAR KHAEGA 
TABBHI JAKAR CHOOP RAHEGA" 
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THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): I cannot help it. The 
Business Advisory Committee has fixed 

the time. 

SHRI V. K. SAKHLECHA: It is your duty 
also to see that these Demands are discussed. 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): I have to stick to the time. 

SHRI V. K. SAKHLECHA: They are not 
to be passed by vote. 
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"Number of officers occupying resi-
dences in types higher than their entitled 
types." 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): You have drawn his 
attention. He will get it examined later on. 

SHRI V. K. SAKHLECHA: If you cannot 
provide residence even to Members of 
Parliament, why are officers having residence 
higher in type than they are entitled to ? Will 
you kindly see that they get their own types of 
residence ? 
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"Dr. Paranjpe blamed the present 
shortages in the country to greater 
consumption by a small section of the 
people who have the capacity to buy at any 
price. Dr. Paranjpe, a Member of the 
Monopolies & Restrictive Trade Practices 
Commission, who was addressing the 
Rotary Club, said that while some of the 
current hardships were unavoidable, others 
were of our own making. Blaming the 
ruling elite for perpetuating a wrong set of 
priorities and high-consumption-oriented 
style of living, he warned that the current 
hardships were not a temporary 
phenomenon. He said that even if the 
current shortages of food, etc. were 
reduced, the overall crisis situation would 
not cease much as the basic defects in the 
system will persist till a remedy was found 
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to remove them. Dr. Paranjpe said that 
hardships always occur; but the difference 
today is that it is being felt by the great 
mass of the people while the elite has no 
oroblems at all and perhaps is not even 
aware of the situation." 
"A group of six distinguished eco-

nomists, namely, Dr. V. K. R. V. Rao, Dr. 
A. M. Khusro, Dr. C. H. Hanu-mantha Rao, 
Dr. P. C. Joshi, Dr. K. Krishnamurthy, and 
Dr. Ajit K. Das-gupta, all associated with 
the Institute of Economic Growth, have pro-
duced a paper entitled "Inflation and India's 
Economic Crisis", mainly based on their 
individual research work. In that study, the 
authors have inter alia dealt with the current 
inflationary crisis and the way in which it is 
possible to meet and overcome the 
challenge it poses to the economy." 

"The authors have suggested a 'short-
term policy as against the more long-term 
strategy' that is needed for bringing about 'a 
genuine socialist transformation of our 
society', and to 

combine 'economic growth with social 
justice and self-reliance'. The present 
'inflationary situation', the paper says, with 
its growth of money expenditure, shortage 
in supply and the faulty way in which the 
instruments devised by Government to deal 
with it are operating is not only leading to 
acute distress and unrest among the people 
and threatening to bring the working of the 
economic machinery to a halt, but also 
placing in jeopardy the very task of socialist 
transformation that is put forward as the 
objective of the national policy." Talking of 
the immediate realities, the authors have 
said: 

"Our first task now is to control 
inflation and not only prevent starvation 
and intolerable economic distress, owing 
to high prices, but also set the economic 
machinery moving in the direction of 
greater production without which it 
would be impossible to take care of the 
bottom 30 to 40 per cent, of the 
population. Once this is done, we will 
have to go ahead, carefully, but firmly, 
with the task of bringing in the socialist 
structure and motivation without which it 
is not possible to create a democratic and 
socialist society in our country." 

"According to the six economists, the 
major causes of the present inflation in the 
country are a rise in public expenditure with 
a resulting expansion in money supply, a 
fall in aggregate real supplies, wrong mix of 
anti-inflationary policies, economically ill-
conceived controls and black money 
leading to a parallel economy." 
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"Will the Minister of Tourism and Civil 
Aviation be pleased to state: 

(a) whether it is a fact that some 
Ministers and ex-Ministers have got 

free passes for swimming pools in 
public sector hotels ;   and 

(b) if so, since when they have been 
enjoying this facility and the names of 
Ministers and ex-Ministers who have 
been extended this facility ?" 

 
"(a) and (b) The Ashoka Hotel, New 

Delhi, has issued some complimentary 
passes for the use of its swimming pool 
amongst others to a few Ministers and an 
ex-Minister. This has been done as a 
matter of courtesy. The names of the 
Ministers are as follows: Dr. Karan 
Singh Mr. Surendra Pal Singh, Shri B. R. 
Bhagat, ex-Minister. Dr. Sarojini 
Mahishi, Shri Raj Bahadur, Shri Om 
Mehta, Shri K. C. Pant..." 

"The Akbar Hotel has also issued a 
few passes to persons considered 
important by the management for 

promotion of its business interests. It has, 
however, not issued any passes to any 
Ministers or ex-Ministers ... (Time bell 
rings). 

"(a) Whether it is a fact that many 
special trains were released recently for 
the youth rally that took place on the 9th 

August, 1974, at New Delhi; 
(b) if so, the break-up of these 

specials, zone-wise; and 

(c) the number of tickets purchased 
by those who booked these special trains 
and the number of passengers actually 
travelled by these trains ?" 
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"Nine Special Trains were run as under: 
(i) Two trains from Bombay Central to 

New Delhi ; 
(ii) Two trains from New Delhi to 

Bombay Central ; 
(iii) One train from Bhusaval/ Nagpur 

to New Delhi ; 
(iv) One train from Howrah to Delhi ; 

(v) One train from Patna to Delhi; 
(vi) One train from New Delhi to 

Nagpur;   and 
(vii) One train from Delhi to Howrah. 

(d) In all, 7422 tickets were issued to 
the passengers, travelling on these trains, 
and these special trains were run on the 
usual conditions applicable to the 
public." 
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SHRI T. V. ANANDAN (Tamil Nadu): Vice-
Chairman, Sir, as things shape in the country 
today, I am doubtful whether the people like 
the freedom that we have won.   Sir, in the 
days of old when we fought for freedom, we 
were preaching that if the British were out of 
India there would be enough to eat, enough to 
clothe, and enough to live. Today the people 
realise that they have utterly   been   
disillusioned.   We   start preaching, Sir, but 
we do not practise. We have forgotton  the 
Father  of  the Nation;   he  never   preached   
without practising.   Today the ruling party 
and the Government of India and the Ministers 
preach to the people without themselves 
setting an example before them. There is a 
critical food situation today not  in   one  State  
but all  over  India. The people now are 
wondering whether they are in a Government 
elected by the people, of the people, for the 
people or whether they are under a dictator-
ship.   That  is the   present   situation. 

Therefore, Sir, I am of opinion that if 
democracy is to succeed in this country, we 
must go back to what Mahatma Gandhi told 
us. Practise and preach • I want the Ministers, 
the Members of Parliament and the Members 
of the Legislatures to set an example to the 
people: "Under the critical situation we cut 
our expenditure to a certain level, we will 
reduce our pay to a certain extent. Oh ! You 
people of India, look we suffer today." Then 
only people will realise. "Here are our leaders, 
here are our Ministers who are suffering with 
us". But we are not able to do that and so we 
cannot preach. 

Sir, I may also say here how far-thinking 
our leaders in the past were. They adopted 
PL-480. But we have discarded PL-480 and 
because we have discarded PL-480, we have 
to suffer on the food front.   We expect the 
U.SS.R. 
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to import foodgrains from America and 
export it to us at an exorbitant cost. I ask the 
Minister who introduced this Bill before us: 
Where does this amount of Rs. 125 crores 
go ? Between whom is it divided ? Is it to 
be divided between the Russians and the 
Americans or utilised for our people who 
are starving today? That is not clarified. 
Therefore, I say on the food front it is bad 
politics and it is bad in practice to have 
discarded the PL-480 in preference to aid or 
to the U.S.S.R. transferring the stock from 
America to us. It is very bad indeed. Please 
rethink on that. It is no harm to even go 
back to PL-480 because no man, no woman, 
no child in this country should starve. It is 
not for starving that we fought for freedom ; 
it was to save our people, to feed our 
people. Therefore, let us rethink on this. 

Next, I would like to refer to the Defence 
Department. Sir, I am getting information 
that the defence personnel from southern 
India are given a different treatment from 
those who are recruited from other areas. I 
am told there are no army stores in Madurai 
District, in Ramnad District, in Tirunel-veli 
District, in Salem District and in 
Palayamcottah from where a large number 
of persons are recruited. But in northern 
India every District has an army store from 
where the family members of the army 
personnel who are on the front can draw 
their stores at fair prices. But in the south 
except in Tiruchirapalli and Coimbatore 
there is no army store for the family mem-
bers of the South Indian army personnel. I 
do not know what is the position in Mysore 
and Kerala, but this is the position in Tamil 
Nadu. Why is it so ? If this was done by the 
British, should we not change it, should we 
not alter it to bring everybody on par 
because our Constitution says that 
everybody born in this country are equal. 
Therefore, equal treatment should have been 
given to all the army personnel. Per- 

haps if it is not possible for you to do this you 
can bring it to the notice of the Defence 
Department so that this discrimination 
between South Indian army personnel and 
others is eliminated. 

Sir, another important point I want to 
mention is about the Central Government 
employees. Many questions have been put to 
the Ministers, senior Ministers, Cabinet 
Ministers but nobody answers this question. 
Amongst the wage-earning or salary-earning 
employees in the country the Central Govern-
ment employees are the lowest paid. They are 
not treated on par with others. I have got 
information to show that these are the lowest 
paid in the country when compared to the 
public sector, banking industry and other sec-
tors. And you want to apply the Compulsory 
Deposit Scheme to these people. Is it possible 
for the Central Government employees when 
the prices are increasing in the country ? 
Government is not able to control the prices. 
Government cannot control as long it has not 
got a regulated distributive machinery. They 
cannot control the prices and that is the reason 
why prices increase. In Tamil Nadu when the 
Ministers go to a town or a village the price of 
rice is brought down to Rs. 2.50 a measure but 
as soon as he leaves the town or the village 
immediately the price is raised to Rs. 5 or   Rs.   
6 a  measure. 

What does it mean ? It is a man-made 
scarcity. The Government knows, the 
Ministers know wherefrom it comes, but they 
do not want to take drastic action. Because of 
the democratic set-up we have adopted, we 
will have to spend a huge amount when we 
contest elections. An MLA or a Member of 
Parliament cannot afford to spend it. He 
expects the money to be donated to the party. 
This is what is happening. Therefore, we think 
whether we were right in choosing democracy 
or any other system of rule is necessary to 
avoid corrupt practices in a country where we   
have   seen   and heard the 
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[Shri T. V. Anandan] preaching of 
Mahatma Gandhi about truth and non-
violence. Where has truth and non-violence 
gone ? Alter his demise in 1948 we have 
forgotten it. Nobody practises truth. Nobody 
practises non-violence. Therefore, we will 
have to revert to ourselves if we want to 
maintain democracy and prove to the world 
that Mahatma Gandhi rightly got freedom to 
the people of India and the people of India 
have risen to the occasion. We have to prove 
to the world that we are a great democracy. 
We know Mr. Nixon and the American 
democracy. They have exposed Mr. Nixon and 
they have brought pride to America. How 
excellent it is that the people of America have 
taken action against the President of the 
American Republic. Where do we stand now ? 
If we do not immediately solve the problems 
that prevail in the country, we will be in 
danger. We do not know where we will go, 
whether the future generation will survive if 
we do not act. I say in the interests of the 
country we must not stand on prestige. We 
must rethink now to save our people whether 
we should not have PL-480 at this juncture or 
not, without any strings. That was what our 
great leader, Pandit Jawaharlal Nehru, used to 
say—without any string. In his time all over 
the world every country wanted, in 
competition, to help India, because his 
leadership was so good. But today that idea or 
that feeling is not traceable. Is it because of 
any change in our foreign policy ? Those 
countries which came forward to assist us in 
those days are now thinking twice in order to 
help India. We have to provide them with 
food. I take this opportunity to bring to the 
notice of the Government and the ruling party 
to see that democracy sustains in this country 
for ever I want them to rethink on these vital 
items and see that our people in this country 
are not starving. 

Thank you. 
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SHRI VISWANATHA MENON (Kerala): 
Sir, I rise to oppose this Bill. It is a 
supplementary demand for Rs. 352 crores. 
That is more than the general budget. This 
feat has been done by the Finance Minister so 
as to over-•come the inflation in this country. 
That is what he claims. But from our experi-
ence we find that in spite of the so-called anti-
inflationary measures, the price of everything 
has gone up by more than 134 per cent. So 
this tall claim of anti-inflationary measures is 
actually to hoodwink the suffering people of 
this country. Actually there should be a 
fundamental change in the economic policies 
followed by the Government. For that the 
Finance Minister is not ready. He is taking 
some lukewarm measures against the poor 
workers like the compulsory deposit scheme. 
He is not prepared to do anything against the 
big monopoly group. He is not prepared to 
nationalise their business houses. He is not 
prepared to abolish landlordism. Instead of 
taking these radical steps, he is bringing for-
ward some lukewarm measures just to harass 
the poor people. He is not prepared to curb 
black money. He is only trying to fleece the 
poor wage-earners .by  taking   away   white   
money   from 

them. He is not prepared to collect the 
income-tax arrears. Government is just not 
prepared to do it. What about recovery of 
wealth tax arrears ? Government is not taking 
any action in that direction either. Deficit 
financing has become the order of the day. 
What is the result of all these things ? The 
results are poverty, unemployment, rise in 
price, starvation and death. This is what is 
happening in India. But the Government is 
making tall claims. It claims to be socialist to 
divert the attention of the people. They shout 
big slogans. I ask them: Will they care to 
nationalise the industries of the monopoly 
houses ? Will they take over wholesale trade 
in foodgrains ? Will they distribute land to the 
Tillers ? Will they abolish landlordism ? Will 
they curb the price rise ? Instead of doing 
these thinks, they are using MISA against the 
workers. Are they prepared to use MISA 
against black-marketeers and hoarders ? Mr. 
Chavan won't do it. Neither Mr. Chavan nor 
his deputy sitting here will do it. They do not 
represent the interests of the people in this 
country. They represent some vested interests. 
They will fight for the vested interests and 
stand by big monopoly groups. Their interest 
is with the big monopoly groups. For this 
reason, we cannot expect anything from them. 

There was a cartoon by cartoonist Kutty in 
the 'Hindustan Standard' portraying the 
legendary hero, Robin-hood. As you know 
Robinhood used to rob the rich and give the 
money to the poor. This modern Robinhood 
Mr. Chavan, was shown robbing the poor in 
order to make the rich richer. That was the 
cartoon. That is what is happening here. 

Now let me say a few words about my own 
State. Day before yesterday we had to 
conduct a dharna here for the sake of food. 
The solemn promise of the Central 
Government was 12 ounces 
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[Shri Viswanatha Menon] 
of food.  They were till recently giving us 6 
ounces and that was also cut to 3 ounces.   
Although Mr. Shinde came and made a   
statement   here, we  did not get a chance to 
question him. What did he say ?   He was 
trying to justify 6 ounces.   Even now they 
are not prepared  to  give   12   ounces.    
They   are giving 3 ounces for an adult.  And 
you want us to live on that.  The people of 
Kerala are not begging.   We are producing     
lot     of     commercial     crops. We are   
giving   about   Rs.   150 crores in foreign 
exchange and no other State is doing that and 
we are not begging. We want food and that is 
our demand. I  do not think that the   
Government will say that we should give up 
our commercial crops and start paddy culti-
vation there.  Sir, after doing all these things, 
we are being treated in, I may use the word, a 
step-motherly fashion. Whenever issues are 
raised and whenever development 
programmes are presented, the Finance 
Ministry sits tight over  them.   Sir,  all our   
development programmes have been now cut 
short by the Finance Ministry.  Even the two 
bridges on the   National   Highway in 
Kerala,   that is,    Arur-Panangad   and 
Panangad-Kumbalam    have   not   been 
sanctioned. Every   formality   has been 
finished  and   the   tenders   have   been 
called for and everything is ready. But the 
Finance Ministry says that although there is 
the clearance from the Shipping   &  
Transport Ministry,  it is not prepared to give 
money. Sir, the Prime Minister of India came 
there and promised  us  a super-tank   berth 
in   the Cochin port. But now we hear that 
the Finance Ministry is again sitting tight 
over this proposal and is not prepared to pay  
a single   paisa !   Sir,   we the people   of   
Kerala,    the   southernmost State   in  India, 
have  many   problems like this and I cannot 
explain them in such a short time. 

Now, let me come to the other things. 
Here they have asked for money for the 
police department.   Sir,  we  know 

the facts about Kerala. Actually, now in 
Kerala, the CRP rule is going on. Recently, 
there was a peaceful satya-graha against the 
fare increase in the transport  system.   But  the   
CRP   captured the entire Kannanore district 
and arrested  almost   all   the   trade  union 
leaders and the MLAs. Comrade A. V. 
Raghavan has been arrested.   Not only that.   
The  CITU   President,   Comrade Kannan, 
was beaten up and he is now in the hospital.   
There   was firing   at Nalashwaram. Such   
brutal   things the CRP is doing there because 
the local police cannot dare to do these things. 
Therefore, the CRP is let loose there. Sir. for 
your information, I would like to  tell one   
thing.   Some   six   months before,  the Kerala 
police  went  on  a "sickness" strike.   They 
went   on sick leave   because  they   also 
suffered   on account of the policies of the 
Government.   There   was a   mass   sick leave 
movement all over Kerala and, therefore,  the  
Kerala  Government  is now using the CRP 
against the people. The bus fares have 
increased, the prices of the  daily   necessaries   
have  increased and the prices of all the 
essential commodities have gone up. In such a 
situation,  how   can  the  people live?  The 
Centre has got a duty in this regard. But the 
Centre  is not doing  its  duty properly, but 
does its duty by sending the CRP and shooting 
the people there. 

Sir, I want to draw your attention to another 
important factor. In this Supplementary 
Grants, a sum of six crores of rupees has been 
given for the Cochin shipyard. But what is 
happening is that when the shipyard is being 
built up, the very port of Cochin which is very 
important is being neglected. This is the 
position. Now, there is an explosives berth at 
the Cochin port. This berth at the Cochin port 
is a very dangerous thing. A sum of Rs. 50 
crores for the project of the Cochin Shipyard 
is there and a sum of Rs. 30 crores is there for 
the super berth at Cochin and, Sir, in between 
these two, this explo- 
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sives berth is being continued and my 
information is that the Defence Ministry is 
insisting on the explosives berth must be at 
Cochin Port itself being developed. Sir, if 
there is an explosion there, what will happen 
? What about the Rs. 50 crores that you have 
invested in this Shipyard ? What about the 
Rs. 30 crores that you have invested in the 
Cochin Refinery ? What about the Rs. 30 
crores which you are going to invest in this 
super berth ? All these things will go. So, my 
request is that the Finance Ministry should 
take interest in these things and ask the 
Defence Ministry to change its attitude and 
take away the explosives berth from the 
Cochin port. 

Sir, coming to the Petroleum & Chemicals 
Ministry, I think they have also asked for 
grants. In this connection, I want to say only 
a word about the FACT. Its management has 
become notorious and all the MPs from 
Kerala, shedding their party affiliations, have 
asked for changing the Managing Director, 
Mr. Khanna. But the Minister is not willing to 
do it. 

Sir, in the fourth Lok Sabha, 1 remember, 
we put up a demand with the Minister that 
Mr. M. K. K. Nair, then Managing Director, 
should be removed. The Government was not 
prepared. But now what has happened ? All 
the allegations against him are being taken to 
the court and he is under suspension. Above 
party politics, and above party affiliations, the 
MPs have made allegations. I am not going 
into the list about Mr. Khanna also. But I 
request, for the sake of that industry, for the 
development of that industry, that he must be 
removed. I do not want him to be suspended. 
He can be taken to some other place... (Time 
bell (rings.) Please remove him from the 
FACT. 

Only two more small points. There are a 
lot of things to say. But I am not going into 
those. What about flood relief ?    Nothing    
has   been   given   to 

Kerala. Although Mr. Dhar came there, he 
came back. No help was given. This attitude 
must be changed. The people of Kerala are 
also the people of India. That attitude should 
be there. Otherwise it would be a very bad 
day. The people of Kerala are agitated. We 
are not getting any chance. That is the 
position. 

Even about Hindi, I want to tell the Hindi 
fanatics in this country that we are doing 
more for it in Kerala. From 1949 onwards, 
5th to 10th standard students are studying 
Hindi. My nephews and nieces are studying 
Hindi. So we are doing more than the Hindi-
speaking people ... (Intemiprions)... (Time 
bell rings.) 

I may conclude by saying that because of 
our contribution towards education, all over 
India we are doing service to the people. Yet 
we are starving. What is happening in 
Bombay ? 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): Don't extend to more 
points. Please conclude. 

SHRI VISWANATHA MENON: I will 
conclude by saying, Sir, that about the 'Sons 
of the Soil', who are developing all over the 
country. The Central Government is sitting 
quiet. I find that Mr. Chavan is guilty, being a 
Maha-rashtrian. He has not come up against 
Shiva Sena and the Sons of the Soil policy.   
He has done nothing. 

With these words, I conclude. 

SHRI SANAT KUMAR RAHA (West 
Bengal): Mr. Vice-Chairman, Sir, the 
Government is wrecklessly mobilizing 
resources against the interests of the people. 
And this Government again comes in this 
House to appropriate that fund against the 
people. An overwhelming majority of the 
people, 70' per cent of the people, are today in 
the grip of famine. Sir, it is one man-made 
famine.   It is an artificial crisis, 
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created by the very economic and fiscal 
policies of this Government. So, naturally 
when people are stricken with famine, when 
people are groaning under the crisis—these 
70 per cent of our population—we cannot 
easily support this Bill. So I oppose this 
Bill. 

Sir, this phenomenon of inflation and 
economic crisis breeds capitalist system, and 
capitalist system has bred this crisis. This is 
a world phenomenon. Since India is linked 
up with the capitalist systems of the world, 
we are also facing this sort of crisis in India. 
This crisis in India, in other words, has also 
been artificially created. Sir, the world 
capitalism cannot escape from their own 
sins and crimes. This capitalist system 
cannot escape from the grave which it has 
created for itself. India must change its 
fiscal, monetary, economic and industrial 
policies in the economic sphere ; otherwise 
India also cannot escape from this crisis. 
What do we see to-day in India ? In West 
Bengal, out of the 15 districts, at least 9 
districts are in a famine-striken position. Not 
only West Bengal, Orissa, Rajasthan, 
Madhya Pradesh, parts of UP., Bihar and 
Kerala are facing this crisis of food when 
there is food, crisis of money when there is 
money the black money and the crisis done 
by black money. So, Sir, I would suggest 
that this sort of crisis after crisis will 
continue to engulf the Indian economy. The 
formulations regarding wage freeze, 
compulsory deposits of dividends and all 
these and other things are mere piecemeal 
legislations. They cannot cope with the 
situation which we are facing today. 

Sir, this Bill requires nearly 353 crores of 
rupees. The Government wants to 
appropriate this sum under the heads of 
defence, police, industries, power, 
petroleum, etc. All these departments to 
meet the crisis come one after the other. 
The very planning is facing a crisis.   
Planning is on holiday.   The 

Government has come to that position. I do not 
understand how this Government can control 
60 crores of people of India.    How   can   they   
solve this problem ?    This   problem   cannot    
be solved by magic. I would like the Gov-
ernment to consider this thing seriously. We    
must    take    a    serious    step    in order to 
break through this crisis.   In our country, the 
monopoly houses are-ruling the country.  The 
market is ruling the Government. The 
Government cannot rule the market. The 
economy is in a fix.   I would suggest that at a 
time like  this the monopolists  should not have 
indulgence of any collaboration   with    the    
multi-nationalists.     I would   suggest   that  
the   monopolists should  be     curbed.  There   
curbs   will liquidate  the  monopolies   in  
India.   If we want to check the prices and 
inflation,   the  first   and  foremost   thing  is 
that the   Government   should produce more. 
They should take over the wholesale trade in 
foodgrains and other essential    commodities.     
The   Government should nationalise the 
monopoly houses and the resources from these 
monopoly houses  should   be   used  to   build  
an infra-structure for the economy of the 
country.    All these things  are there. We are 
listening to the speeches from the Government 
side that the Government  is  doing  so  many 
things  for  a social   welfare   State.   These  
so-called bourgeoise slogans of mixed 
economy, a social welfare State and the 
element of socialism will not work.  The 
people have lost faith in all these things and 
false hopes. Sir, I would say that when the 
Government is losing the faith of the people, 
when   Government   cannot command  
confidence of the people  in their  fiscal  
policies,  in their economic policies,  in   their   
social   policies   and when Government feel 
that social transformation forces are there, they 
should take a serious note of all these things. 
These    are   my   main   points.    What should 
we  say about controlled  cloth, kerosene, oil,  
etc. ?    Nothing   can   be solved.   There is  no   
petroL   nor  any 
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diesel, nor any kerosene, nor any food, nor 
baby food nor any controlled cloth. Nothing 
can be solved. All these things will remain as 
such so long as the Government follows 
capitalist laws and so long as the Government 
follows the scheme of mixed economy of 
capitalism and monopolism in collaboration 
with the multi-national and the international 
world. 

Sir, there are in the bill so many 
departments of the Government. I want to 
focus attention here on one department, 
namely, the Department of Irrigation and 
Power. This is a new issue. (Now I have got 
the opportunity to speak about it. I ask the 
hon. Minister to please take note of it. Nearly 
seven lakh electrical workers in India are 
going to launch a strike. 

AN HON. MEMBER: When? Are you 
leading ? 

SHRI SANAT KUMAR RAHA: The strike 
is being launched this month, in the month of 
September. They have submitted a 
memorandum to each and every M.P. You 
also must have got that memorandum. They 
say that a year back the Central Government 
had created one Wage Guideline Committee. 
That Wage Guideline Committee is 
infructuous, defunctory. The Government 
have no power to arrange the sittings of this 
Committee and have a tripartite meeting and 
settle their affairs. Such is the weakness of the 
Government. So impotent is the Government. 
Government cannot face any problem in any 
walk of our life, may be our social life, our 
economic life, our domestic life or our 
political life. In all its aspects I think this 
crisis is insoluble. 

I would like that the Minister should give 
some direction that they are taking such and 
such steps which can create confidence in 
people and which can give some immediate 
relief to the people. 

Government is aware of the spontaneous 
outbursts in Gujarat, the outbursts in Bihar 
and perhaps an outburst is taking place here 
and there soon and very soon slapping on 
cheeks of MLAs by the disciples of 
Jayaprakash Nara-yan. All these things will 
come one after another. Ultimately, the 
Government itself will be in the mess of crisis 
and people cannot be saved by these fiscal 
and economic policies of the Government or 
by slapping cheeks. 

Sir,  with  these  words  I oppose the 
measure. 
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DR. K. MATHEW KURIAN (Kerala): 
Suppose the workers were to stop strike for 
the next five years, is there any guarantee that 
under your present economic and fiscal 
measures and policies, the economy will pick 
up ? There is no evidence of that. During the 
last two decades, most of the strikes were not 
for higher wages. They were only to 
neutralise the increase in prices and to get 
more D.A. 

SHRIMATI SUSHILA ROHATGI: I am 
very glad that Dr. Kurian raised this point. He 
talked about five years without strike. I would 
say: Give us three years without any strike, 
without any gherao and without any 
demonstration (Interruptions.) Combine your 
words and actions. At the same time, you do 
not incite workers. 

DR. MATHEW KURIAN: You cannot 
even control prices within three months ? 

SHRIMATI SUSHILA ROHATGI: One 
basic factor remains. How do we control 
prices ? It is only by greater production and 
greater availability. If we have the unity of all 
the sections here and if we do not have that 
atmosphere and psychology of shortage, if the 
confidence of the people is regenerated and if 
there is determination about the priorities, 
then I would say that five years is too long a 
period. Much before that, we will be able to 
provide the people at least the basic amenities. 
Looking in this light, I would only seek co-
operation of all the hon. Members. I am sure 
that at least on this question of facing this 
crisis, we will be able to pool our resources 
and energy. 
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THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): The question is: 

"That the Bill to authorise payment and 
appropriation of certain further sums 
from and out of the Consolidated Fund of 
India for the services of the financial year 
1974-75, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): We shall now take up 
clause by clause consideration of the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRIMATI SUSHILA ROHATGI: Sir, I 
move— 

"That the Bill be returned." 

The question was proposed. 

SHRI MONORANJAN ROY: Vice-
Chairman, Sir, I am sorry that it is getting 
late. I do not like to raise more points except 
to say that the question is not whether Rs. 
152 crores for the core sector should be 
granted or not; the question is how much 
black money will be generated by these Rs. 
152 crores; the question is how much it will 
help the growing inflation further ; the 
question is how much more the prices will 
rise due to this. 

Vice-Chairman, Sir, I have risen to raise 
only one point and that is with regard to the 
Shipping Ministry. Mr. Om Mehta who was 
the then Minister for Shipping will hear me. 
A company called the Inland Water 
Transport Corporation was formed in 1967. 
Before that in early 1965 or at the end of 
1964 the Inland River Steam Navigation 
Company under the British management was 
taken over by the Government of India and it 
was a public undertaking. That Shipping 
Company was given a decent burial without 
being declared insolvent. After that this 
Inland Water Transport Corpora- 

tion  was  formed,   which  according to High 
Court and Supreme Court judgment    is    a    
successor    company    to R.I.S.N. This so 
called new corporation was formed to deprive 
the workers of their  legitimate    dues.    
Thousands   of workers    were    summarily    
dismissed without any ceremony.  Those 
workers appealed to  the  Government of India 
to abide by the law of the land and to  give 
them  compensation  and their services.   Their  
services  could not be terminated.   They went 
to  the   West Bengal Government they went to 
the Tribunal, they went to the High Court. 
Everywhere they won their case.   The Inland   
Water   Transport   Corporation preferred     an     
appeal    against     the single    Bench    to    the    
High    Court. The     Chief    Justice     who    
is     now acting   as   Governor   himself   gave   
a judgment in   favour  of   the workers. Again    
the    Company   came    to    the Supreme 
Court and for the last seven years    those    
workers    are    starving. Already a number of 
starvation deaths have occurred and not a pie 
has been given to any of the employees accord-
ing to the law of the land and according to the 
judgment of the High Court. Ultimately   two   
months    before    the Supreme Court has also 
given the judgment in favour of the workers.    
They have said that the services of the workers 
cannot be terminated.  They were in the service 
of the RISN which has been taken over by the 
Inland Water Transport Corporation and all the 
employees who were in the service of the RISN  
are now  in  the service  of  the Inland   Water   
Transport   Corporation and compensation for 
the entire period has to be given.   As I said not 
a pie has been given to the workers by way of 
compensation.   I know the condition of those   
employees,   poor   clerks and workers.  A 
number of them have died of   starvation.   Is   
the   hon.   Minister listening ? Would you 
kindly communicate this to the Shipping and 
Transport Minister ? This is a very serious 
thing. 
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SHRI RABI RAY: What is the total 
amount involved ? 

SHRI MONORANJAN ROY: It is about 
Rs. 13 crores. The Government says. And as 
years pass it will become more and after a few 
years it might be Rs. 15 crores. The question 
here is the attitude of the Government. It is 
not a question whether the Government is 
weak or strong ; it is the attitude of the 
Government not to pay anything to the 
workers but to allow them to die of starvation. 
That is the attitude that we see everywhere. 
And now you are depending on your CRP and 
the military to quell the revolt of the workers 
against all your misdeeds. 

Sir, with these words, I again oppose this 
Bill. 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): Mr. Rajnarain, only two 
minutes. 

 

THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): I seek your co-operation.   
That is all. 
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THE VICE-CHAIRMAN (SHRI 
BIPINPAL DAS): Already you have taken  
10   minutes.   I   am   giving you 
only one minute, not more than that. 
You finish all your points within that- 
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THE       VICE-CHAIRMAN        (SHRI 
BIPINPAL DAS): The question is— 

"That the Bill be returned." 

The   motion   was  adopted. 


